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CET>1TR,^L AillINlSTRaTI VE TRIBUNAL PRINCIPAL 3 m CH.

0 a No.2771/1997

Neu Oalhi: Dated this the day of august, 199 8.

HON 'BL E PI R. S. R. AOI GE, VI CE CH Al RH AN '( a) .

Snt, Baguati Oe \/l ,
l/o Late Rauindra Kumar,-
r/o RLy qr. No,98-(y2 , Tughlakabad,
Neu Delhi Applicant.

(By Ad\X3 cate: H .p . Chakra \jo rti) ̂

Ve rsus

1. Un ion o f In di a
through
The Chairman, Railuay Board,
Principal Secretary' to Go \/t. of India,
Ninistry of Railuay , Rail S^iaQan, ,,
Neu Delhi- 01.

2. The General Hanager,
Northern Railuay, Baroda House,

*  Neu 0elhi-01»

3, The Div/isional Railuay Manager,
Northern Railuay,
Neu Delhi. Respondents,

(By Ad\XJcate: Shri B. S.Bain)

3U OGMEN T

HON *BLE MR.-S.R. AOI GE. VICE CHaIRM,AN(a) .

Applicant claims family paision and

retiral dues allegedly adnissible to her Late husband

uho expired on 3.4,97 as uell as compassionate

appointment to her son Wool Chand^

2«' I have heard applicant's counsel

Shri Chakravorty and respondents' counsel

Shri Bain.'

3«' R-1 to respondents' reply is a ptetooopy

of order dated 20^8790 removing Shri Mool Chand

from service uith immediate effect;^ Applicant's

counsel has not shoun me any order setting aside,

staying or modifying the afo resaid o rde r dated

20.6,,90 uhich has become final and hence respondents
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hav/0 cx)rractly pointed out that applicant is not

entitled to the grant of retiral benefits^ 9nt,

Laxmi Dev/i's case ( OS IMo.986/92 decided on 17,12,93)

cited by Shri Chakrau^rty has no relevance because

in that case her husband Shri S.L.Halkoo coul d no t

participate in the DE held against him of his appeal

against the Oisc, authority's removal 'order in

time being terminally ill, uhi ch is not the case

he re.

AS regards grant of compassionate

appointment to applicant's son , that constitutes

an entirely separate causje of action, not consequential

to the claim for retiral benefits and is hit I
'  . ■ ■ ' - iby F?ule 10 CAT ( Procedure) Rules, I

1
I

The Oa is therefore dismissed. No costs, I

(  S, R, AOIOE )
-4 \flCE CHAimAN(A),
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